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Balmer Lawrie
[ GIST s

Looking for
Real Estate partner
for our 3PL needs

Balmer Lawrie & Co. Ltd. invites Expression of Interest from
interested parties for Built to Suit Grade A warehouse of
1.5 - 2.0 lakh sqft cum 3 acres of semi developed open
area preferably inside a Logistics Park or 10-12 acres of
Land on long term lease basis. The locational preference is
NH19 / NH16 nearby Kolkata.

EOQI Reference No.; BLILS/3PL/EQI/22-23/001
Dated 28.04.2023 Dueon 18.05.2023

Balmer Lairies Co Ltd

Regd.Offica: 27, N 5 Road, Kolkata-700 001 = CIN: L15492WB1924601004835
Contact Person: Mr. Abhiroop Dutta P 033-22225363
E: dutta a@hal merdawria.cam

For details please visit the tender section in www.balmerawrie.com
{ hittps.{iwww. bal medawrie com/pagesitender_local _new)

W
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
YINGJIAN ENGINEERING INDIA PRIVATE LIMITED

x \/AN DA IR [] N -
ame of Lorporate Ferson YINGJIAN ENGINEERING INDIA PRIVATE LIMITED
2. | Date of incorporation of Corporate Person 01/07/2019
3.| Authority under which Corporate Registrar of companes,
Person Is Incorporated/Registered BANGALORE, MINISTRY OF CORPORATE AFFAIRS.
4. | Corporate Identification Number /Limited U45400KA2019FTC125784

Liability Identity Number of Corporate Person

#372, 6" Cross, Wilson Garden,
Goldensquare, Bangalore560027

5. | Address of the Registered office and
Principal office (If any) of corporate person

6. | Liquidation commencement date of the

24" April 2023
Corporate Person

Mr Pawan Kumar Agrawal

CORRESPONDING ADDRESS: 40/55, FIRST FLOOR,
CHITTARANJAN PARK, NEW DELHI 110019

ADDRESS REGISTERED WITH BBI: L-2/37A, GROUND FLOOR,
EKTA SQUARE, DDA, KALKA JI, NEW DELHI 110019

E-MAIL: im@ppglegal.com

PH: +91 9971761073

MEMBERSHIP NO: IP-P00852

REG NO: IBBI/IPA-001/IP-P0085212017-18/11435

7.| Name, Address, Email Address, Telephone
Number and the Registration Number
of the Liquidator

8. Last date for submission of claims 24" may 2023

Notice is hereby given that the M/s YINGJIAN ENGINEERING INDIA PRIVATE LIMITED(the
Company) has commenced voluntary liquidation on 24th April 2023..The stakeholders of the
Company are hereby called upon to submit a proof of their claims, on or before 24" May 2023,
to the liquidator at the address mentioned against item7 a bove.The financial creditors shall
submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/- Mr. Pawan Kumar Agrawal

Insolvency Professional

Reg No: IBBI/IPA-001/IP-P00852/2017-18/11435
Email id: ip@ppglegal.com

Date: 25.04.2023
Place:Delhi
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U/s 13(4) of the Securitisation and Reconstruction o

BAJA | BAJAJ HOUSING FINANCE LIMITED

Corporate office: Cerebrum IT Park B2 Building 5th Floor, Kalyani
Nagar, Pune, Maharashtra-411014.

» MC Road, Opp. Railway Station Road, Ashok Nagar, Mandya-571401.

ntorcement of Security Interest Act 2002.
Rule 8-(1) of the Security Interest (Enforcement) Rules 2002. (Appendix-IV)

Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOUSING FINANCE LIMITED (BHFL) under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers con-
ferred under section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s) to
Borrower(s)/ Co-Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from
the date of receipt of the said notice. The Borrower(s)/ Co-Borrower(s)/ Guarantor(s) having failed to repay the amount, notice is
hereby given to the Borrower(s)/ Co-Borrower(s)/ Guarantor(s) and the public in general that the undersigned on behalf of M/s Bajaj
Housing Finance Limited, has taken over the possession of the property described herein below in exercise of the powers con-
ferred on him under Section 13(4) of the said Act read with Rule 8-(1) of the said rules. The Borrower(s)/Co-Borrower(s)/Guarantor(s)
in particular and the public in general are hereby cautioned not to deal with the below said property and any dealings with the said
property will be subject to the first charge of BHFL for the amount(s) as mentioned herein under with future interest thereon.

FRIDAY, APRIL 28, 2023
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Directorate of Tourism

Govt. of Maharashtra

Head Office : Nariman Bhavan, 156157, 15th floor, Nariman Point, Mumbai- 400 021
Tel. No.91-22-69107600, 91-22-69107604 E-mail- dev.dot-mhi&@mah.gov.in

E-Tender No. DOT/Dev/RFP/Sel.of agency for website /3/2023-24

E-TENDER NOTICE

Directorate of Tourism is inviting proposals for the following project via
its e-tendering system from pre-qualified organizations. Details of the
project are as follows.

Project : Selection of an agency for developing website, IT cell & a
mobile application for Directorate of Tourism, Govi. of Maharashira
E-Tender Schedule

Period for downloading and submitting tenders online - 28.04.2023
(05:00 PM) to 23.05.2023 (05:00 PM)

Date and time of opening of Technical proposal - 24.05.2023
(03:00 PM)

Detailed e-tender instructions and information are available on -
www.mahatenders.gov.in Sd/-

Place : Mumbai Director
Date : 27.04.2023 Directorate of Tourism, Mumbai
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Sadashivanagar Branch
No. 163, 9th Main, 3rd Cross,
RMV Extension, Bangalore-560080
Ph: 080-23612205, 23613204

Email: ubin0%06417 @unionbankofindia.bank

CORRIGENDUM TO SALE NOTICE
DATED 28.03.2023
In reference to the E-Auction Sale
Notice published on 29.03.2023 in
this news paper. In this Motification,
the Days of Sale Notice Is
mentioned wrongly as 30 days in
pertaining to Borrower No. (1) Mr.

Kanthan.M.G., So, the date can be
read as 15 DAYS SALENOTICE.

In the same Nofification (combined)
eg-Auction Time is published
wrongly as 1.00 PM to 5.00 PM in
pertaining to both Borrowers :
(1) Mr. Kanthan. M.G. and
(2) Mr. G.N. Ramakrishna Reddy.
So the same can be read as, Date:
11-05-2023, 11.00 AM to 2.00 PM.

Except this, all other remains the
same in the Notification,

Dale : 27.04.2023  3di- Authorised Officer
Place: Bangalore  Union Bank of India

{Pursuantto Rate 30 of the Companies
(Incorporation) Rules, 2014}

Director, South East Region, Hyderabad

(Incorporation) Rules, 2014
AND
In the matter of
EBQ SQUARE PRIVATE LIMITED
(CIN: U72900KA2019PTC126735)
having its Registered Office at
1511, THIRUMALA THIRUMENAHALLI MAIN
ROAD, YELAHANKA BANGALORE,
KARNATAKA-560064

Name of the Borrower(s)/ Guarantor(s)

(LAN No., Name of Branch) Property)

Description of Secured Asset (Immovable

Demand Nofice | Date of
Date and Amount|Possession

Branch: MANDYA

(LAN No. H4J2RLP0257895)

1. SRIKANTA CHARI (Borrower)

2. SRINIVASAY (Co- Borrower),

3. SAROJAMMA (Co-Borrower), All the
above at: Yaliyuru, Channapatna Talluku,
Yeletotadahalli, Channapatna-562160.

Date: 28-04-2023, Place: CHANNAPATNA

FPUEBLIC NOTICE

Rece Course Circle, Vadodera 390 007

All that piece and parcel of the Non-agricultural Property
described as: Property Bearing Khaneshumari No-146/99,
Property PID No-152900101201220023, Yeliyur Village, G
Bydarahalli Village, Veerupakshapura Hobli, Channapatna
Taluk Ramnagara District, Channapatna, Karnataka-
562160. East: Devamma Cum Deddaiah Property, West:
Govinda Site, North: Basavarajappa Site, South: Road.

Sd/- Authorised Officer, Bajaj Housing Fina

ﬂﬂ:‘ﬂf Bank F‘I::E!IiﬂmtmI ﬁ;ﬁwlémdé“ﬁ"{ Bandra-Kurla Comples, Mumbai $00 051
n orporate office: ank Towers, Bandra-Kurla Camplax, Mumbai .
ICIC] Bank Limited GOLD E-AUCTION CUM INVITATION NOTICGE

27th-Jan-2023

Thousand Six
Hundred Ninety
Only)

registered office of the
deliver either on
(www.mca.gov.in)

by filing

[ Form No.INC-26

Before the Central Government, Regional

In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-
rule (5) of Rule 30 of the Companies

.........Applicant Company / Petitioner|
Notice is hereby given to the General Public
that the Company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company in
terms of the special resolution passed at the

Rs. 6,35,690/- Extra Ordinary General Meeting held on 24th
(Rupees Six April, 2023 to enable the company to change
P its Registered office from "State of Karnataka’

Lac Thirty Five| 24.04.2023 to the "State of Uttar Pradesh".

Any person whose interest is likely to be
affected by the proposed change of the
company may
the MCA-21 porta
investor|
complaint form or cause to be delivered or
send by registered post of his / her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, South East Region, 3rd
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Exchange soiled, torn,
damaged, mutilated
or defective currency notes
at bank branches,

over the counter

Jaankaar Baniye,

i
|
A

Satark Rahiye!

CORRIGENDUM

Alpine Wineries Private Limited

With reference to earlier publication on 26th April 2023, of E Auction
Notice inviting participants for the e auction of Alpine Wineries Private
Limited, it is here by informed that the auction date shall be read as
26th May 2023 instead of 17th May 2023

Point Number 3 of the auction regarding EMD, must be read as 24th of May
2023 instead of 12th of May 2023. Rest of the content remains the same.

Sd/-

CA. RAVINDRANATH NARAYANA RAO

Liquidator.

IBBI Reg No: IBBI/IPA-001/IP-P00645/2017-18/11099

April 28th, 2023

Aadat

Badlo,

Note

Badlo.

* Currency notes can be exchanged in your

nearby bank branch*

e |f bank branch refuses to exchange notes,
lodge complaint with the bank.
If complaint remains unresolved for a month,

you can complain to RBI Ombudsman

* Currency notes are exchanged in terms of
RBI Mote Refund Rules, 200% {amended in 2018}

lssued in public interest by

v RESERVE BANK OF INDIA

www.rbi.org.in

For feedback, write to rbikehtahai@rbi.org.in
de it agher

smorsois  BaNK Of Baroda

SARAKKI BRANCH : No.127/A, 1st Floor, 8th Main
3rd Phase, J P Nagar, Bangalore - 560078, Tel No. 080-26580787

NOTICE TO BORROWER
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAES| ACT, 2002)

‘Al your reguest, Bank has extended credit faciliies fo the below mentioned individusls
against secured assets through its Bank of Baroda, Sarakki Branch. The relevant
paricuars of the property on which vou have created security inferest by execution of
sacurity agreement/documents & creation of mortgage by way deposit of fitte deeds are
furmighed hereunder. Az the operation and conduwct of the financial assistanca! credi facilities
hanie bacome imagqular, tha debls have been classified as Mon Paerforming Assets in
acoondanca with the directives/guideines issued by Raserve Bank of India consequent tothe
dafault cormmitied by the borrowers in repayment af the principal debt and interast thareon.
As the demand notice sent by register AD calling upon you, was un-servedinot
acknowledged, this publication is now issued,

Shanthinagar Branch
No.26, K.H.Road, Shanthinagar,
e — Bangalore-560027, Ph.No.: 9321821498

e ds (/) union Bank

Mame and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
1. W's Pratham Logistics, Represented by its Partners ;: Mr Kumar H C And
Mr Krishnamurthy K M, situated at- 471, 1st Floor, Vysya Bank Colony, Shanthi Nikatan
Main Road, BG Road, Arekere Bangal, Bangalore, Karnataka - 560076
2. Mr. Kumar H C (Guarantor and Partner] : No.53/5E, 23rd Cross, Central Bank

w m E-mail : ubi090222X@unionbankofindia.bank

DEMAND NOTICE [SECTION 13(2)]
NOTICE UNDER SECTION 13{2) READ WITH SEC.13(3) OF SECURITISATION AND RECONSTRUCTION

Backside Road, Someshwara Layouf, Hulmavu, Bangalore, Kamataka — SG0076.
3. Mr. Krishnamurthy KM (Guarantor and Partner), Property and Residence Addrass:
#261, 1st B Main Road, 8th Block. Koramangala, Bangalore, Kamataka - 560034

Floor, Corporate Bhavan, Bandlaguda, Nagole
Tattiannaram Village, Hayat Nagar Mandal
Ranga Reddy District, Hyderabad-500068
Telangana within fourteen (14) days from the

The befoww mentionad borowers have bean sued notica to pay off their outstanding amount towards the facility against gold cmamants. [ Facility®)
availed by thesm froem ICICI Bank Limeted (ICIC] Bank"). We ara constrained to conduct an E-Aucticn of pledged gold amamends on May 08, 2023 as they
have falled to repay the dues. ICIC] Bank has the authority to remose account /change the E-Auction date without any pror notice, Suction wil be held
anling -hitps:gokdsamilin between 12230 pm 10 3:35 pm, For detailed Ters and conditons, plesse log mio green website, v case of deceased

borrowar, all conditions will be applicabla to legal bairs.
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date of publication of this notice with a copy to
the applicant Company atits Registered Office

at the address mentioned given below :-
15/1, THIRUMALA THIRUMENAHALLI MAIN
ROAD, YELAHANKA BANGALORE,
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loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals

advertising in its newspa-

pers or Publications.
We therefore recommend
that readers make
necessary inquiries
before  sending any
monies or entering into
any agreements with
advertisers or otherwise

in response to box
number advertisement.”

OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

We, Union Bank of India, Shanthinagar Branch, had issued Demand Notices undar
Section 13{2) of the Securitization and Reconstruction of Financial Assets and Security
Interest Act 2002 by Registered Post with Acknowledgment Due (RPAD) to the
addresses furnished to the Bank as mentioned below. Since the nofice has not besn

4. Mr. K Narasimhaiah S/o Mr.Kamanna (Guarantor & Martgagor), #4o.36, Muncipal
Mo.32/35, Oid Site #3. Gth Cross, Cholurpalya, Magadi Road, Bangalore - 560023,
5. Mr. Kumar HC (Mortgagor), No.53/5E, 23d Cross, Central Bank Backside Road,
Someshwara Layoul, Hulimavu, Bangalore, Kamataka = S60076. Property Address:
Sy, Mo, TA/S, Mr No. HEE2011-1, Halasuru Village, Sathanur Hobli, Kanakapura Taluk,

[ i [ FTGE S ] sulcyres = Elaugpr = H:"“':h_.m-mu. PR " I F) wer; Plmaiwvil, Karnstsk KARNATAKA'560064
o h P MM: "::'":I - n : h | ADGOGRGS I Illinuﬂ:::::-.l-ll:.ldnb _-gr:?:rfﬁn::;:u': I = 1 nr_.hn1.:n|1l:_1 n £ SQUARE Pl;olrvi-rcl)snflm?rl;%i ack ﬁD'-'-'EﬂQE{i and returned due o nn::-n-availabil:ly of addressees at the said Ramnagara District- 562126.
e e S T Eatoneaet | il e Iﬂﬁﬂﬁ;:‘:;ﬂ"i“""n:‘:::ﬂn - sdy] [ 2ddresses | due to evading of service of the notices sent by RPAD, notice could not be 5| e Limnit Qutstanding |
Branch Mame: Bangaiars - Te IR T N C KBS T Branoh Namo: Rabkay RANJAY PANDIT (Director)| | S8rved. Further, Bank had served the said demand notices by affisture atthe addresses Mo re And Type Facility (Rs.in Lakhs) a5 on 13.04.2023
mivra > = L i ] 3 milm m i . 1 1
ZSSpusa0iasT | Swaeh Bauuia | (BS1I0SOTISIE] _Anjemneces e ] | PORPTORARCY | MRG0 M Date 26042023 | Place : hnaaine - | [0 o VoMM Of G S6Ad tioes g/ iheutiolied hes elon 0 Cash Credit - 751505/58 75.50 Rs. 79,95,631.23
Rraainb P FEigalods- " | g
Bangarpet SE3Roe0G1a0 [T Btimenny e 1. Name and Address of the Borrower | Co-Borrower | Mortgagor | 02 Car Loan - T41506/322 18,00 Rs. 5,80, 515.04
U_HIEEE.?;T‘;?..L‘BE:::L?: Dot Paas T it “DA8Z0500644 'F]'l “Fatimn Fatuma Guarantor : (1) Mis. Causual 365, No.120/47, Tth Main, 5th Block, Jayanagar, : Rs. 7.06.305.26
" Sannarphemaices | [21700E008478 [ Skesn AetionsT] [048205004095 | Anianavyo “IMPORTANT Bangalore-560041, Guarantor (s) 2a. Mrs. Netakallu Nagaraju Rajini, No.753, | | |22 SO Lo - 0N g4 | H:' S
S GOSB S A | Bt Pralcaat BT EnER R T epaRoh Rame: Ramdury _ 13th Cross, 7th Block, Jayanagar, Bangalore-560070. 2b, Mrs. M.C. Prema, | || ™ Termm Loan - T41506/350 e | l
E.';.'::'r':::"r;;:::nT"""f::.:':.'mc;;ﬁ?"ﬂ SEOBOGT FRady-{: . g . I Faliggr Whilst care is taken prior No.753, 13th Cross, Tth Block, Jayanagar, Bangalore-560070. 3b. Mr. N.S. 05 | RIRA QTR Term Loan - T41508/2013 B8.75 Rs. 8,73,056.07
Branch Name: Sengeiore- CARO0S00875E [ luhwmr Eimnne q__‘JHuf;;'::'::‘l‘“"::j:l'::‘::“" to acceptance of Nagaraju, Mo.753, 13th Cross, Tth Block, Jayanagar, Bangalore-560070. Total Dutstanding Amount Rs.1,22,51,838)
oEssoEaDATED [ AnwdneBan | [SESSCSRSROIT Ao St | [ Besneh Nama: Ekshapn advertising copy, it is not [Details of the credit facilityfies availed by the Borrower] Amount Outstanding : Rs. 1,22,51,838/- (Rupees One Crore Twenty Two Lakhs Fifty
DaniunboRsas | Shiec A AT T e oy [l SO . Ml g possible to verify its Outstanding amount as on| Outstanding | Un applied interest One Thousand Elght Hundred and Thirty Eight ) as on 13.04.2023 (inclusive of interest
B A R Brwimeh Bavie: Selbmms-fiwiens | -2 i el e contents. The Indian P”‘."li‘t’: date of NPA Le. as on ason  |w.ef.30.10.2022 to| Total dues | | upto 13.04.2023)and other Charges.
= S o . F B C1gan 3 [ T T ET e ] T . . ack : . :
E?E::I.?"u':.':::“ﬂul B-uu:‘ur'::'-ﬂulhr ;;:;;?é:éﬁég:??;—ﬂﬂ::;ﬂ:t“—— AG4a 1l:|r'_-1,'ll_',|-1-.3::l,'l Fl"‘.'u-::unnr;uhuupn [E] EXpreSS lelted ) CannOt M.M.mﬂ 14"1}*'2“13 14.“1“23 Hmuﬂtﬂ : 1:]‘”'2'"23 ﬂemmdﬂml:euﬂtﬂ : 1H.MI2DEE
RRTORGOEATE | St Fnunonno0010 | Swamy Swary | 304105000225 | Paeon ralk K be held responsible for Cash 1475 447 84 B4100484 | 4415100 | 88735584 | | Security agreement with brief description of securities: EMOTD of 2 Properties and
Branch NMame: Bangalors-Vilays | | feanch Mame: Hasens Nrmnch Mame: Shimogs such contents, nor for any Credil the detadls of the same is mentioned below;  1.Property Address of MR. KUMAR H.C:

Total Liability Amount: Rs. 8 87,355.84 (Rupees Eight Lakhs Eighty Seven
Thousand Three Hundred Fifty Five and Paise Eighty Four Only) as on
15.04.2023 with further cost and charges and incidental expenses and costs.
NPADate : 30.04.2022 Demand Notice Dated : 15.04.2023
Description of the Immovable property : All that piece and parcel of land bearing
Corporation Mo.30/1491 BBMP No. 3011, PID No. 62-3-30/1 Hosur Main Road, 13th
Cross, Wilson Garden measuring (60x55.9) 3354.00 Sqft. in the name of the Mrs.
M.C.Prema. Bounded on : East by : House No. 389 belonging to Dr. Hanumaish &
BV Kumar Vittal, West by : Property of Mr. M.C Kumar (Naveen Netralaya), North
by - Housa No. 30¢481, South by : Hosur Road,

You are here by called upon to pay Union Bank of India, within a period of 60
days from the date of publication of this notice, the respective amount
menticned here above, failing which Union Bank of India will take

B :E:%"_svnr:gi}?-ﬁﬁﬁ?_ el I qgq-m-,f_.g._.u,..;.':"';',',T',,.,ug“.;, Faddy acting on an advertise- necessary achion under the provisions of the said Act, against the secured | | No.461/A,

— = e e T e ™ - ment in any manner assets including taking possession of the secured assets of the Borrowers | | ITEM No.3: All thal piece and parcel of the Property bearing 461/C., {A portion of the land

Elaahr.ﬁu:ruhgr&wd. Il-laa-.-.{m Eagﬂ:m;, Vija puTlﬂ..KEuldll , Koppal, Hnilna:hlur. Yiutl ihﬂi:dar. L whatsoever. Registered and t.he Guarantors. The powers availa hEg to Union Bank of India under the ::-eann? Sy.MNo. TGS measuring 24 gunlas), sllua_1ed al Halasuru *.-"dlage. Si_ltlianur Hobii,

I}awalgaa?;f Egirﬁ%lﬁuua. B:iiu.rail uru Rural, Kelar, Ramanagara, Belagaw, Lhitradurga, Hﬁmgilmfﬂﬁ?:&dj letters are not accepted Act include (i) power to fake possession of the secured assets of the | | Kanakapura Taluk, Remnagara District, measuring East 1o 'J"I'E'ﬁlt.g'.‘lﬁ mirs and MNorth ko
s P Borrower | Guarantars | Mortgager including the rights to transfer by way of | | South:27.43 mirs and bounded on the: East: Chikka Man Gowd's Property, West: Road,

lease, assignment or sale for realising secured assets and any transter of
secured assets by Union Bank of India shall vast in the fransferee rights in or
in relation to, the secured asset transfierred as if the transfer has been made by
you. In terms of the provisions of section 13(8) of the said Act, you are hereby
prohibited from transferring, either by way of sale, lease or otherwise (other than
in the ardinary course of your business), any of the secured assels as referred 0
in the Demand Notice affixed and also Hypothecated / Mortgaged to the bank
without prior written consent of the Bank. The nofica is issued in terms of Seclion
1312) ofthe said Act,

Registered EMDTD (Created on 17.05.2019 vide document No. 01334-20159-20 of Book |
GO No KMKDG3D dated 17.05.2019 with the Sub-Regisirar, Kanakapura, and further
extension of Morigage is done on 24.07. 2020 vide document Mo, 2976/2020-2021 of
Book 1), Schedule of the Property is menfioned as bedow,;

ITEM Mo.1: All that piace and parcel of the Property bearing 46114, (152900200501120049)
{A portion of the [and bearing Sy.No. TA!S measwring 24 gunlas). siuated al Halasuru
Villzge, Sathanur Hobli, Kanakapura Taluk, Ramnagara District, measuring East to
West10.67 mirs and North to South:27 43 mirs and boended on the - East: Chikka Mari
Gowd's Property, West Road, Morth By: Property No.461/B, South by: Properdy of
Smt.Gowramma.

ITEM No.2: Al that piece and parcel of the Property bearing 461/B, (152800200501120049)
A portion of the fand beanng Sy.Mo. 76D measwrning 24 guntas), situated at Halasuru
Village, Sathanur Hobli, Kanakapura Taluk, Ramnagara Disirict, measuring East fo
West 1067 mirs and Morth to South-27 43 mirs and bounded on the - East: Chikka Mari
Gowd’s Property, West: Road, North By: Property No461/C, South by Property

Morth By:-Shiva Madu's Property, South by; Property No.461/8.

2 Property Address of MR. K MARASIMHAIAH: Regitered EMOTD (Created on
23.11.2013 vide document Mo. 433002013-14 of Book | with the Sub-Registrar
Sniramgpura, and further extension of Mortgage is done on 03.04.2015 vide document No.
1802015-2016 of Book 1). Schadule of the Proparty is mentionad as balow:;

&l that piece and parcel of the Property Site Mo.3, Municipal No 32135, New PID Mo 33-
19-32135, situated at Old Site £3, 6th Cross, Kempapura Agrahara, Cholurpalya, Magadi
Road, Bangalore measuring East to West:40 feat and North 1o South: 30 feet and bounded
onthe: East: Site No.4, West: Site No.2, North By: Road, South by: Read.

Date = 26.04.2023 Sdi- Authorised Officer

Place : Bengaluru Unian Bank of India

I you fail b repay the afioresaad sum with inenest and incldental expenses within 60 days from the
date of thes nofice, Bank shall exercise all or any of the rights detafed under sub section (4) of the
section 13 of the SARFAES] Ack, You are alsa put an nofica that in terms of sub sechion 13 of
seclion 13, you shall nol transler by saks, lsasa or olherwiss the said secunad assets delatad
above withoul oblaming writlen consen of the Bank. This nofice is withoul prajudice Lo the Banks
rights to initiate such other action of legal proceedings as it deem necessany under any other
apphcable provisions of lew

Date : 26.04.2023
Place : Bangalore

Sdi- Chief Manager,
Bank of Baroda

.. . BENGALURU
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K. Umesh Shetty S/o late Vitlal Shetly,
aged 50 year Mo: 1441, 2nd Cross, 1st stage, 2nd
phase, Chandralayout, Blore-50
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oot rar 1ot wrag o wof Sk MAFORT S /- htme mgm o= | | declare for public information the following details about my criminal antecedants:

kg it e L S e | | A) Panding ol cases
= . =18 Mame of | Case No. and | Status dated Sections of the Acts
[y [+] Court Dated case(s) concerned & brief
. _ _|_description of offence(s)
P mﬂn . 1. Bth ACMM CC No. Changes not S-188 rfw 5-103 of IPC
. Bengaluru 246362022 found
AR VL es | | SESESCTDATTSTY 2. | 24hACMM | CCNo. | Changes not | S-341,323,504, 506 riw S-34
mﬂ;m . ’:Z:':::‘M Bengaluru | 862/2019 found of IPC
o SR S 7553“' 3. | 24th ACMM CC No. Changes not | 5-448,323 504, 506 riw 5-34
W q%iﬁi?h{:k:ri”w Bengaluru 644/2019 found of IPC
Sk, s 80 5 s o 4. | 6thACMM CCNo. | Changes not S-149,353 IPC
::%‘wd'sm;ﬂ; e ety s | Bengaluru | 23929/2017 found
;Eﬁ%tﬁ%ﬁgﬁw% mﬁ?ﬂ;qm (B) Details of cases of convitions for criminal offences
%:E:%{E%;EE: :...".‘?:fﬁ':ﬁ_ :."._ﬁ 5l. | Name of Court & Date(s) of | Description of office(s) Maximum
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*In the case of election to Council of States or election 1o Legisliative Council by
MLAs, mention the election concermned in place of name of constituency.
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